294

Before the Hon’ble National Green Tribunal
Eastern Zone Bench, Kolkata
Original Application No.102/2024/EZ

In the matter of : -

Ramchandrapur Kalyan Samity and Others.

.... Applicants
-Versus-
The State of West Bengal & Others.
.... Respondents
Counter Affidavit on behalf of the Respondent
No. 4, Panihati Municipality
Index
Sl.No. Documents Annexures | Pages
1 Counter Affidavit -\
2. Photo copy of Communication dated
26.05.2024, cause list and order dated 192
27.05.2024 and Letter dated 07.06.2024 *A%
3. | Photo copy of the Letter dated 07.06.2024 *B? n9-23
4. |Photo copy of the Letter dated 12.06.2024 [ Tel 24—
and communication dated 13.06.2024
5. Photo copy of the Draft report dated “D” ’_?
08.07.2024

Soumyajit Bhatta.
Advocate




Before the Hon’ble National Green Tribunal
Eastern Zone Bench, Kolkata

Original Application No.102/2024/EZ

In the matter of : -

Ramchandrapur Kalyan Samity and Others.

.... Applicants
-Versus-
The State of West Bengal & Others.
BEFGRE THE NOTARY .... Respondents

BARRACKPOCRE, 24-PGS (N),INDIA
Counter Affidavit on behalf of the Respondent
No. 4, Panihati Municipality
I, Ashim Kumar Biswas, son of Late Khagendra Nath Biswas, aged
about 62 years, by faith- Hindu, by occupation - Service in
Panihati Municipality as Executive Officer, by Nationality Indian,
residing at 41/16/A, Shibtala Road, P.O. Non Chandanpukur, P.S.
Titagarh, District - North 24-Parganas, Pin- 700 122, do hereby

solemnly affirm and say as follows : -

1. That I am working as Executive Officer since 14th December,

2023 of Panihati Municipality and as such I am well aware of

the facts and circumstances. Upon proper enquiry from the

department from which the instant application arises. I have

A & hio W are (A3nas

- Executive Officer
/ “anihati Municipality
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been also duly authorised to affirm this affidavit on behalf of

the Panihati Municipality and I am competent to do so.

N

That a copy of a letter dated 26.05.2024 vide Memo.
No0.1850/Com/BKP, issued by Sub-Divisional Officer,
Barrackpore, North 24-Parganas was served to the

Municipality annexing the mail from the Learned Advocate

Sagarmay Ghosh, High Court, Calcutta with a cause list l

dated May 27t, 2024. After going through the documents, I
collected the copy of the order dated 27.05.2024 and
understood the contents of the instant case. Immediately
thereafter I talk with my officer regarding the subject issue of
the instant case and a letter dated 07.06.2024 Memo.
No.PM/LC/2024-25/12 was served upon Mr. Biswajit Marik,
Secretary, Ramchandrapur Kalyan Samity with a request for
copy of the Original application, so that as per direction of the
Hon’ble Tribunal, I can deal and prepare the counter affidavit
in compliance of solemn order dated 27.05.2024. After
collecting the copy of the Original Application. I proceed with

the instant casc:  upon discussion with the concern

department and Chairman of the Panihati Municipality.

Photo copy of Communication dated 26.05.2024, cause

| list and order dated 27.05.2024 and Letter dated 07.06.2024

are annexed herewith and marked by the Letter — “A”

Alir Vmart (Anaas

K Executive Officer |

Ranihati Municigality , |
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3. That this affidavit is filed in compliance to the solemn order
dated 27.05.2024 passed by the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkata. I submit that there is
no intentional latches and negligence on the part of the

Municipality to discharge all duties at trenching ground of

night soil, carcasses, garbage and solid waste.

4. That incompliance of the order dated 27.05.2024. I
communicated a letter dated 07.06.2024 vide Memo.
No.PM/LC/2024-25/11, addressing the respected Senior
Scientist, WBPCB, The Senior Scientist, CPCB and The
District Magistrate to arrange a meeting so that we can decide

to visit the site in question.

Photo copy of the Letter dated 07.06.2024 is annexed

herewith and marked by the Letter — “B”.

5. That the Additional Secretary, UD&MA Department &
Additional Director, SUDA communicated a letter dated

12.06.2024 to the Executive Officer, Panihati Municipality for

comprehensive report with geo-tagged photograph and

paragraph wise statement of facts as per prescribed format in

view of Notification dated 06.06.2024. But no copy of such

0“0 otification was provided to the Municipality. That Kolkata

K. Chakraporty
Regd. No.-+ 12002

\A & i Kot (33 100>
g Executive Officer
Panihati Mynicipality
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Metropolitan Development Authority, from the desk of
Superintending Engineer (Civil), North Circle, Circulated a

tender dated 13.06.2024 vide Memo. No.678/SE (NC)/SD &

SWM/KMDA/G-27 which is as under : -

ABRIDGED NOTICE INVITING REQUEST FOR PROPOSAL

1. Invitation: The Superintending Engineer, North Circle,
Sewerage, Drainage and Solid Waste Management Sector,
Kolkata Metropolitan Development Authority invites online e-
Request for Proposal in two part system (Part-1 Technical Bid
and Part-II Financial Bid) from reliable, resourceful, bonafide
and experienced firms/companies/ Individual contractors/
Special Purpose Vehicle/Joint Ventures, having experience
and capability in executing projects of Solid Waste
Management (SWM) work in any Government/ Government
Undertaking/ Autonomous Bodies/Semi-Government/

Statutory Bodies and Local Bodies, within the last S (five)

i
1
l

years from the date of issuance of this Request for Proposal,
for the work of "Biomining of legacy waste and reclamation of

land of dumpsite utilising scientific method located at

Panihati Municipality in North 24 Parganas district, West

Bengal on turnkey basis":

\ffs Wirn Yoot [DRwas
; Executive Officer
S Panihati Municipality




X

Name of the Works, EMD and time of completion are

mentioned below:

Name of Work Estimated | Earnest Money | Total Time
value of Deposit (EMD) of
peomeadogute the work Completion
Biomining of legacy waste | Rate to be 2% of the 450 days
; Quoted contract (Four
and reclamation of land of amount. Initial | Hitndred
dumpsite utilising EMD : and Fifty
Rs.10,00,000/- days).

scientific method located
at Panihati Municipality in
North 24 Parganas
District, West Bengal on
turnkey basis.

Note:

(1) Corrigendum /addendum if any will be published on

)

https://wbtenders.gov.in and/or on

https://kmda.wb.gov.in/only.

Installation of weighbridge and processing timeline:

The successful bidder shall be given maximum of 75 days to

install the weighbridge system (permanent) and other

machineries required for processing of legacy waste. This

includes the installation

of weighbridge

along with

calibration, operationalising the real time monitoring system

and all other necessary machineries and a successful trial

run (minimum of 7 working days).
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Physical work on biomining must begin within 75 days from
the work order issuance date. However, processing activities
of legacy waste should not commence until of the real-time
monitoring system is fully installed, operational, and verified,
b) weighbridge Calibration Certificate is duly submitted to
EIC. It is to be kept in mind that Time is the essence of this
contract, and the agency shall complete the work within the
scheduled time of completion, failing to meet this deadline
will result in penalties, including potential liquidated

damages.

(3) The successful bidder has to install permanent weigh bridge
of minimum of 40MT capacity (preferably pit-less type) and
12m length. The processing capacity of the plant should be
atleast 500 MT per day from the date of commencement of
legacy waste processing, SO that, the operator can process
and remove minimum of 500 MT of waste per day, positively.
Accordingly the agency shall design and install the number of

trommel/machineries required for processing of atleast

S500MT per day of legacy waste.

The successful bidder has to submit balance of 2% of the
contract amount, as earnest money deposit, as mentioned, at

<. the time of execution of formal agreement.

T Executive Oficer
Panihati Munlcbalny
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Intending bidders may download the tender documents from
https:// wbtenders.gov.indirectly with the help of his/her
Digital Signature Certificate and the Earnest Money should be
deposited online either by Net Banking (through any
Nationalised Bank/Scheduled Bank) or through RTGS/NEFT
as per requirement of the system, as per GO no. 3975-F(Y) dt.
28.07.2016 of Finance Department, Government of West
Bengal. Further details may be available from the office of the

undersigned or from the KMDA website:

https://kmda.wb.gov.in/.

Last date & time of submission of bids through online is

16.07.2024 up to 14:55 hours.

Photo copy of the Letter dated 12.06.2024 and
communication dated 13.06.2024 are annexed herewith and

marked by the Letter — “C”.

That a joint field verification was made by the Committee
formulated by the Hon’ble Tribunal and a draft report was

prepared on 08.07.2024 which is as follows : -

IN PRESENCE OF THE SENIOR SCIENTIST C.P.C.B, THE

SENIOR SCIENTIST W.B.P.C.B, A.D.M(LR), N 24 PARGANAS,
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E.O PANIHATI MUNICIPALITY & C.1.C (CONSERVENCY),
PANIHATI  MUNICIPALITY, ENGINEERING OFFICIALS &

OTHERS.

Panihati municipality situated in North 24 Parganas and it

was established on 01.04.1900.

Municipal Trenching Ground at Ramchandrapur, Sodepur,
Land area 1.8 acre, Holding No. 197, Mouza-Sodepur,
Tarapukuria, Dag-763, 779, 764, 762, Khatian no.-429/3,36,
94, J.L.. No.-08, 12, has been using for dumping of waste of
Panihati for more than 100 (one hundred) years i.e long

before Independence.

Now, the daily waste of near about 5 (five) lakhs population of
Panihati to be dumped in that trenching ground, has been
stopped since 4th January, 2024 due to the objection created
by Ram Chandrapur Kalyan Samity and others. As a result,
the municipality is facing a major difficulty to clean & hygiene

of daily waste which are collected from Municipal area.

In the mean time, an Intervention of UD&MA department with

KMDA was made for an arrangement of transporting the daily

\Askim Wirmott. RAawas

( E
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municipal waste to Dhapa Dumping Ground from 09.02.2024
and still now continuing the process. As a result no fresh
waste is dumping at Ram Chandrapur Trenching Ground

since 09.02.2024. (enclosed Work Order).

Also the septage and/or waste product of septic tank are

disposed to the inlet of MPS of STP (WSP) in Panihatli beside
Mahispota Link Road Natagarh which are maintained by

KMDA. (enclosed Order).

In other hand, the processing of exlating legacy waste (about
1.20 lakh MT) at Ram Chandrapur Trenching Ground has
been taken up by KMDA for Bio-Minning and Bio-remediation

and the NIT has already been floated (NIT copy enclosed).

Photo copy of the Draft report dated 08.07.2024 is

annexed herewith and marked by the Letter — “D”.

7.  With reference to the Statements made in paragraph Nos. 1 to
7 of the said original application. I have no comments. But I

may say that this trenching ground at Ramchandrapur is

running since long time and this is the only dumping ground

/./ 3 surrounding the area under Panihati Municipality.
3 %
-
aborty
Qs + :
g.fn:kpou § \A$M\ W Q‘QNAA
N 2 ,,,,q,-a*& ' Executive Qfficer
TR P‘pihaﬁ Municigality
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With reference to the statements made in paragraph Nos.8 to
13 of the said application. I state that more of the statements
are all matter of records and anything which are contrary to
establish record is denied. In a writ petition being W.P.
No.15274(W) of 2001, the Hon’ble Court observed that the
main grievance of the writ petitioner i.e. Ramchandrapur

Bhagar Ucched Committee & others prepared a Scheme for

processing and removing the Waste. The Learned Advocate of
KMDA Submitted that appropriate Fund for implementation
of the Project is received and it will be executed within 30
months. During the period of execution of the Scheme, the
Municipality may be allowed to use such ground as waste
dumping ground and the Municipality shall take all possible
step to clean the same on day to day basis for the greater
interest of the inhabitants of the public at large under the

Municipal area.

With reference to the statements made in paragraph Nos. 14
to 39, I deny and dispute such allegations made against the
Municipality. Because Municipality is not only responsible for
dumping the garbage, night soil carcasses etc. on the said
trenching ground. It is the State of West Bengal, through the
KMDA to acquire the land outside the jurisdiction of the
ality for trenching ground. Most of the statements made
Aghion Ko [io s

Executive Officer
Panihati Municipality
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BEFORE ME BY THE DECLARANT

DULY IEENTIFIED BY

10.

ha!

therein are matters of record and I have no comments. On the
otherhand the concern District Magistrate intimated the
Principal Secretary of Municipal Affairs in the year 2016 for
alternative Site for waste disposal. I say that the daily waste
of near about 5 lakh population of Panihati has been stopped
since 04.01.2024 due to objection created by Ramchandrapur
Kalyan Samity and others. The Municipality is facing
difficulties to clear and hygiene of daily waste which are
collected from Municipal area. All other steps have already
been taken as reported in draft report dated 08.07.2024,
annexed in this affidavit. The other paragraphs are the
submissions of the applicants before the Hon’ble Tribunal.

That the statements made in paragraph No. 1 to 9 are true to
my knowledge, the some statements made in those
paragraphs derived from records which I verify belief to be
true and the rest are my humble submission before this

Hon’ble Tribunal.

(5 Ahrs”
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Ashim Kuwman awas

DEPONENT Executive Officer

Identified by me & prepared in
my office

Stntmrgagid Blal
Advocate
WB-774 /2000

Panihati Municipality
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The Exceutive Officer ,

Panibati Municlpality ,
|
Sub: In the muttor of 10YQAEZ &= |

Ramchandrapur Kalyan Samity
Versus
The State of West Bengal and Others
= With reference to the above, please find enclosed herewith the communication made

by the Ld. Advocate Sagrmay Ghosh, Bar Association Room No. 06, The High Court of
Calcutta, Kolkata -700001, you are requested to take necessary action in this regard, as the
matter related 10 your office.

Enclo: As stated. M
vis -Gt ‘\ X

Bﬂn'ack ortl 1472 "\h."
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/ ~ National Green Tribunal Eastern Zone (Re. 102/ bl
- OA/2004 Ramchndrapur Kalyan Samity and Othere Ve,
Ihe State of West Bengal and Others)

5:02 PM (1
Sagarmay Ghosh <sagarmayadv@gmall.com> minuto a0o)

{0 secy.ma-wb, dm-bar- P ok
Wb @nic.in, me, panihatimunicipality, wbsudadir @ gmail.com, habkpc, pskhardah oo
rmail.com, net.wbpcb-wb, psecy.env-wb, mscb.cpcb

In the matter of

102/CA/EZ

Ramchandrapur Kalyan Samity
Versus

The State of West Bengal and Others

Dear Sir(s), ; oA
Enclosed herewith, Please find a scanned copy of the aforesaid application with =/
annexures which has been filed in the Hon'ble National Green Tribunal, Eastern
Zone, and which may be taken up for admission on 27th May, 2024 and/or any othe;
day as the business of the Hon'ble Tribunal may permit.

This s for your information and necessary action please. Thanking You

Yours Truly, : b

Sagrmay Ghosh

Advocate

Bar Association Room No. 06,

The High Court of Calcutta =

Keliata 700001

With

Shobhantanu Bhattacharyya

Ultam Baidya

Advocates

0
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INATIONAL GREEH TRIDUNAL 24
EASTERN ZONE BENCH, FINANCE CENTRE
KOLKATA
g Dule: 27 May, 2024
Time: 10:30 AM
HON'OLE MR, JUSTICE SHEO KUMAR SINGH
JUDICIAL MEMBER
HON'OLE DR. ARUN KUMAR VERMA
EXPERT MEMBER

(CASES WILL DE TAKEN UP FOR PHYSICAL HEARING (WITH HYBRID OPTION)
FOR JOINlNG vc HEAI(INO. PLEASE CLICK THE FOLLOWING Lidiis

URRRALQUNAL U A ohe 2 TID=m%aii2t 8¢/ 648 (%4 y
M"“"l number (access codo) 2514 400 0370 Mudng pauworu. zou
Sl.Ne Caso No. Partles Counsel for Parties
AN FOR ADMISSION S
1 Original application na, Ramchandrapur Kalyan Samity | Mr.Shoshun Lo
102/2024/€2 &Ors Bhattachryya, Mr.Sagarmay l (/
Vs. Ghosh, Sri Uttam Baidya,

e State of West Bengal &0rs. | Adv for Applicant

FOR FILING COUNTER AFFIDAVIT BY THE RESPONDENTS
2 | Original Application No, Dr Laxmidhar Blswal Applicant in person
68/2024/62 Vs Mr.Tarun Patnaik, ASC for

(Earlier OA 26/2024/pB) | Member Secretary, Odisha State | State,
Pollution Control Board &Ors Mr.Dipanjan Ghosh, Advocate

for R-1,
Ms.Anamika Pandey, Advocte
for R-4
Mr. Ashok Prasad, Advocate i
for R-5 j
FOR FILING COUNTER AFFIDAVIT BY R.4&S i
3 | Original Application No. Vishal Kurnar Mr.Akshar Bhatt, Adv |
183/2023/€2 Vs

a/wMr.shan Agrawal, Adv
Bihar Foundry and Casting Ltd | for Applicant
&0Ors

Mr.Arindarn Banerjee, Adua/ w
Mr.Shivam Bhimsaris, Ady Yor
R

Ms.Anainika Pandey, Adv for
R2

Mr.Surendes Koma
R3

bAr, .':xbc;,wcmk::br;i: A

1 A0V

f, Ay fur

f\.‘( 18
: tsAlshviarya i Rajrasheee, Adv
| Wi for RS i

° Ar.G\"lef\m b, 4
Odt_lml_Applkann No. Rakesh Shrivastava Mr. Joy Saha, S1. Ade N
- K4/2023/e2 Vs,

AV\Y Sd)‘nh( Lu(«uuhux\, ALY
Bihar Foundry and Casting | a/w 1, ir Anabhay Khasta
Uraited &0y, Adv and Mr.Sarathi
Dasgupta, Adv and 1, ;
Nilanjan Pal, Ady for i
Applicant ;
|

SR,

‘ WA Arindam fananee, Ady

i LRI WirSandi
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andd Mr Shilvam Ghlmsarly,
Advlor R1&2
Mg, Ansmika Pandey, Adv
for .3
Mr. Surendra Kumar, Aty
for a4

Mr. Ashok Prasad, Adv loc
AR

RS

[ ———————

——

o~ FOR FiLING COUNTER ATFIDAVIT 8Y 10411
5 | Orlginal Application No. Saheen Tarannum & Anr. Mr.Ritwick Dulta, Adv /v

85/2023/e2 Vs Mr. Rahul Choudhary, Ady,
State of Odisha &Ors Mr.Kaustav Dhar, Ady, for
Applicant
Mr. SakUl Prasad Panda, AGA
a/w Mr, Tarun Patnaik, ASC for
R1&5
Mr. Dipanjan Ghosh, Adv for
R2
Mr. Ashok Prasad, Adv for
R.3,488
Mr. Ipsit Acharya, Adv. for R-6,
Mr. Abhishek Jaln, Advocate
3/w Mr. Kumar Gupta,
Advocate, Mr.Piyush Jain,

Ad and Ms.Meenakshi

i Manor, Advocate for R-7&11
Mr.Surendra Kumar, Adv for
R.9

FOR FILING FRESH INSPECTION REPORT
Original Application No. Dinesh Prasad
138/2023/€2 Chaurasia&orsvs
(Earlier OA State of Bihar 'zi;;’t&darshi'rlp athi, Adv for
181/2022/p8)

c

Applicant in person

Ms, Amrita Pandey, Adv. for
Bihar SPCB,

| CASE AT SERIAL NUMBER 7 WiLL BE TAKEN UP ON 07.08.2024
FOR HEARING

Criginal Application No, Pradeep Kumar Singh
111/2023/€2 Vs.
{Earlier Original State of Jharkhand &ors.
Application Ne.
34/2023/r8)

~

Mr.DipanjanGhosh, Advocate
and Me.Prithwish Kumar Basy,
Advocate for Applicant

Ms.l\lshwuya?\ajy.ﬂ.lu'cv, Adv.
for 142,

Mr. Kumar Anurag Singh, Adv,
S/l Extabhart, Ady {or k-3,
METALS kLY, Adv, Tor e
’.
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Item No. 01
BEFORE THE NATIONAL GREDN TRIBUNAL

EASTERN ZONE BENCH, IKXOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.102/2024/EZ

Ramchandrapur Kalyan Samity & Ors.

Applicant(s)
Versus

The State of West Bengal & Ors. Respondent(s)
Date of Hearing: 27.05.2024

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) Mr. Sagarmay Ghosh, Advocate

ORDER

1. Heard Mr. Sagarmay Ghosh, learned Counsel Appearing on behalf of
the Applicant.

- This Original Application has been filed by the Applicant alleging
that there is a trenching ground of night soil, carcasses, gax:bage and
also solid waste which situates in and around of heart of the densely
and thickly populated locality of Ramchandrapur under Panihati
Municipality. :

3. It is also alleged that the inhabitants are suffering immensely from
acute health hazards and incurable diseases due to the existence of
the said trenching ground creating m.lisancci as well as air, w

and environmental pollutions coupled with other hazards and
unhygicnic problems at large and the entire staie of environment in
the area has beceme dangerous for life and habitation.

4. In our opinion, matter requires consideration,

5. Issue notice to the respondents, returnable within four weelks,

Mr. Sudip Kumar Duita, learned Counsel who is present (in Virtual

M, l.oeepts notice on behalf of the Respondent Nos.1, 2, ¢, 10

and 13, State Respondents, Government of West Lienpal,

311
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7. Mr. Dipanjan Ghosh, learned Counsel who is present (in Virtual
Mode), accepts notice on behalf of the Respondent No.12, West
Bengal Pollution Control Beard.

8. Mr. Ashok Prasad, learned Counsel who is present (in Virtual Mode),

accepts notice on behalf of the Respondent No.14, Central Pollution

Control Board.

9. Issue notice to the Respondent No.4, Panihati Muricipelity,

returnable within four weeks.

10. All the respondents shall file their counter-affidavits within four

weeks.
11.Considering the allegations made, we deem it appropriate to
constitute a Committee comprising of the following Members:-

(i) Senior Scientist, West Bengal State Pollution Control

Board;
(ii)  Senior Scientist, Central Pollution Control Board;
(iif) District Magistrate, Nocrth 24 Parganas "or his
renresentative not below the rank of Additional District
Magistrate; and
{iv) The Executive Officer, Panihati Municipality.
12.The Commitice shall visit the site in question and subroi

report on aifidavit within four weeks with regard to the alie

gations
made in the Original Application.

13. The District Magistrate, North 24 Parganas, shall be the Nodid
Office for all logistic purposes and for filing the Report of ihe

. Committee on allidavit,

wlong with all its annexures upon e, Sudip Humas

panjor Gaosh and Mr. Ashok Prasad, learned Coungel




List it on 07.08.2024.

May 27, 2024
. 0.A. No.102/2024/EZ
{ SKB

Sheo Kumar Singh, Ju

Dr. Arun Kumar Verma, EM
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Municlpal Counciliors of Panihali
panihatl , Nogth 24 Pargaiis,

Pin ng.- 700 114

one: 2553-2909/2563-4457
Fax :2553-1457

Website- w.omximumuﬂiglmliwz

" Qffce of the

i’

Eimail 1D- ngnjhaumnmﬂwmwg@in
. 4
No. BM/LCR024-28/12 Date: 07/06/202
To,
Sui. Biswajit Marik,
Sceretary

Ramchandrapur Kalyan Samity
Ramchandrapur, Panihati,
P.0. :- Sodepur, P.S.:- Khardah,
Kel-110.

Sub: OA/102/2024/EZ

Ramchandrapur Kalyan Samity & Ors.

Vs.
The State of West Bengal & Ors.
Sir,

~ You are requested kindly to provide a copy of the above original application which was moved before the

National Green tribunal, Eastern Zone, on 27/05/2024, without the copy of the application we are unable to

identify the spots to visit and to consider your allegations.
Thanking You.

Exceutive Oificer

Faninati Municipaily
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Offlew of the Munielpal Coieiiore of Fau

\ Panihati , Nk 24 Vangaiis,
- ) \ i nos 760 114
it \ y Phone. 2553.290972563-4457

L

Fax 5831450
Websile- .\a‘nmuwmmuql‘m,;,:;u: it
Pl 10 pualatmusleipii g aues sl

o s

: WV
No. PMACR024231L Date. 07/06/2024

T,
1) The Senior Scientist
West Bengal Pollution Control Board
Paribesh Bhawan
104, Block-LA, Sector-111
Bidhannagar, Kolkata-700 106

2) The Senior Scientist
Central Pollution Control Board
Kasba New Market, Sector E,
East Rolkata Twp, Kolkata-700107

3) The District Magistrate

North 24 Parganas,

Katgola, Banamalipur,

Barasat, Kolkata-700124
Sub: OA/102/2024/EZ
Ramchandrapur Kalyan Samity & Ors.

Vs. _
The State of West Bengal & Ors.
Respected Sir(s),

. In pursuance of the order dated 27/05/2024 passed by the Hon'ble National Green Tribunal, Eastern Zooe, you
are requested to constitute a committee for disposal of the allegations made in the original application.
We have received the copy of the order dated 27/05/2024, but no copy of the original application has yet been
served upon us.
Therefore, you are requested to kindly fixed a date for meeting in compliance of the said order and inform us
accordingly.

/ ~
{
p N

Executive Ofiicer
Panihati Munisipalicy

Executive Officar
Panihali Municipality
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STATE URBAN DEVELOP MENT AGE N \ Y
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106, West Bengai

“{LGUS BHAVAN”, HC Block, Sector-1IL, Bidhannagar, Kolkata - 700 ity

“

L SUDA-LI011(1§)/772024-LAW SEC(SUDA)-SUDA /| S X () Date: |2+ 06+ 2(

From: ShriJoly Chaudhuri, WBCS (Exe,),
Additional Secretary, UD & MA Department &
Additiona! Director, SUDA.

) | TR
1. The Chief Executive Officer, KMDA.
2. The Chairman/Chairperson, Panihati Municipality.
3. The Exccutive Officer, Panihati Municipality.

Sub:  Original Application No.102/2024/EZ [Ramchandrapur Kalyan Samity & Ors. - Vs- The State of
West Bengal & Ors.] X

Sir,

Apropos, the captioned subject, I am directed to forward herewith a copy of an order dated 27.05.2024 passed by
Hon'ble NGT in O.4. No. 102/2024/EZ along with the copy of the original application (petition copy) end copy o
the Notification vide Memo No. 1471-UDMA-11012(99)/53/2021 dated 06.06.2024 in connection with the instant
mmatter for your kind information with a request to look into the matter as per norms and provide a compreheasive
report slong with geo-tagged photographs and paragraph-wise Statement of Facts as per prescribed format
witkin seven working days positively as the matter is related to Hon’ble NGT.

You are further requested to submit one excel/word copy and one signed PDF copy of the report through email at
ngt.udma@gmail.com and sbm.wbsuda@gmail.com
This way be treated as urgent.

Enclo: As stated :
Yours faithfully,

| ¥
2 .i\/h'.
%{»f URRYY 9424/

Additional Seerctary,
UD & MA Department &
Additional Director, SUDA

No. SUDA-L1011(15)/72024-LAW SEC(SUDA}SUDA/LS 14 3) /1 (5)  Date: 12: 0.2
- forwarded for kind information and necessary action to:
§ mm. KMDA.

 District Magistrate, North 24 Parganas.
lie Chief Engineer, S & SWM, Water & Sanitation Sector, KMDA.

'S to Seeretary, UD & MA Department.
to Senior Special Secretary, UD & MA Department.

[ M ¢ ;
@;"‘",: « o~ 2o 3

Additonal Seevetary,
UD & MA Depurtment &
Additional Divector, SUDA

PORE S OF 4

0WY) LLYLLY 00

¢ whsudadir@gmail.coin
+(033) 66366627




319

~ OFFICE OF THE SUPERINTENDING ENGINEER
NORTH CIRCLE, SEWERAGE, DRAINAGE AND SOLID WASTE MANAGEMENT SECTOR
KOLKATA METROPOLITAN DEVELOPMENT AUTHORITY
SRR TS K : il.c
BLOCK - A, 5™ FLOOR, UNNAYAN BHAVAN, SALT LAKE, KOLKATA - 760 091
e ERE e Wi e fsn, i siaen
URBAN DEVELOPMENT AND MUNICIPAL AFFAIRS DEPARTMVIENT

~ GOVERNMENT OF WEST BENGAL

[S-R0P Wo.; 02/SENCY/SDBSWI/KMDA of 20343025 i dated: 13.06.2024 | ‘
Memo No: 678/SENC)/SDBSWM/KMDA/G27 Date: 13.06.2024 |

i

TICE INVITING REQUEST FOR PROPOSAL

s

1. lavication: The Su e dir Engineer, North Circle, Sewerage, Drainage and Solid Waste
Management Sector, Kolkata Metropolitan Development Authority invites oniine e-Request
for Proposal in two part system (Part-| Technical Bid and Part-li Flnancial Bid) frein reliable,

resourceful, bonafide: and " experienced firms/corapanies/Individual  contractors/Special

- Purpose Vehicle/Joint s, having experience and capability in executing projects of

¢ 3 '(SyyM) work in any Government/ Government Undertaking/

ment/Statutory Bodies and Local Bodies, within the last 5

Jssuance of this Request for Proposal, for the work of

1 reclamation of land of dumpsite utilising scientific method

ipality in- North 24 Parganas district, West Bengal on turnkey

or. MD,arid‘iirﬁe, of completion are mentioned below:

= SiRimaledbe s Y
5 Valte of racacstiionegy (S RO G
Sdss Bt i Depesin{END) i o
o ' =)
() |
Wocktha, 1
nuw s COBact A {Folr
‘ ‘d amounts nitlal E ST o L
- Quot EMD: Huntredand |
Y K10,00000.00: ] Filtydays)

v
Ay U O

Widghbiidae
YVEESTE, Thils
alising the ieale
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7
Annexwne— C

thne moxxltorln_g'systgm‘ and"fa’llf‘.b'mgr:necm‘sary machineries and a suceas:ul trl:! un
(mininum of 7working days).

Physical work on blomining must b gin within 75 ‘days from the work order issuance
date, lﬁq_;veyq,ﬂgrqqésﬂ vities of legacy waste should not cainnizac. il )
~ ial-time mouitoring s| m Is fully installed, operational, and ve: i, b) 2,0

Cul:‘brgt!on:q:gmf{gqgg._'_l.s,.g,y,lyj‘..mkmlttéd.tq EIC, It is to be kept in mind that Time is the
essence of thIS',c.ontrast; and the agency shall complete the work withln the scheduled
Ume of completion, failing to' meet this deadline will resuit im penaltlas, Inciuding
rotential liquidated damages.

(3) The successful bidder has to install permanent weigh bridge of minimum of 40MT
 capacity (preferably pit-less type) and 12m length. The processing capacity of the plan:
- should be atleast 500 MT per day from the date of commencement of legacy waste
- Processing, so that, the operator can process and remove minimum of 500 MT of waste
~per day, positively. Accordingly the agency shall design and install the nurber of

Rt trommel/ machineries required for processing of atleast S00MT per day of legacy waste.

e

(4) The successful bidder has to submit balance of 2% of the contract amount, as carnest
money deposit, as mentioned, at the time of execution of formal agrecment.

~may  download  the tender documents from

directly with the help of his/her Digital Signature Certificate and

ould be deposited cnline eithar by Net Banking (through any

, ed Bank/Scheduled Bank) or through RTGS/NEFT as per requirement of the

stem, as per G‘Qﬁd.'3975-F(Y):‘dt. 28.07.2016 of Finance Department, Goverament of West
al, ﬁpftﬁﬂ‘r:,,dmls"fpay_‘bg&gvgllgble, from the office of the undersigned or from the
i n b.gov.in/.

Y S,

superivtending Enplac e (Civi)
S HEe : NorthCircle

- Sewierage, Drainage nad Solid Waste Management Sector
& Kolkata Matropolitan DevelggmentAuthority
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|
~u.-4h«\. J l\L. Ulu\

9} §\-|u3:; Uu -i\‘d .\..‘ :/... pELS Nt

D VER l"lCﬁ\TlO\ l‘\a "C INECTION

JULIN “ t‘A-L

INP R::SENCEOFTHESENIQRSCIENTIS’[Q Pc B, THE SENIOR SCIENTIST VL. REB; ADM(LR), 1
0.4 PARCANAS, E0 PANIHATI MUNlClPALITY& G.1.C (CONSERVENCY), PANIHAT! MUNIGIPALLT

' ENGINEERING OFFICIALS & OTHERS.

Panihat municlpauw siluated In North 24 parganas und itwas established on 01.04.1600,

MumdnalTrenchlns Ground at Ramchandrapur, Sodapur, Land area 1.8 acre, Holding No. 197,
rla, Dag- 763, 779,764, 762, Khatian no.- 429/3,36, 84, LL. No.- 08,12, has

i Panihati mrmore than 100 (one hundred) years.

lakhs popule(lon of Panihati to be dumped in tiat
umv. 2024 due to the abjection created by Ram
sult, municipality is facing a mejor difficulty to claan
Ipal area.

departrent with KMDA was miads for &
V ; ]:lngGroundtrom 09.02.2024 and
5& é s dumping at Ram ‘Chandrapur frenching

(Bbout lzowu ) ok O .
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\
Chairman
Paninati Municipainty

VAKALATNAMA
INTHE NATIONAL GREEN TRIBUNAL AT CALCUTTA

ORIGINAL APPLICATION No. 102 Of 2024

RAMCHANDRAPUR KALYAN SAMITY & ORS

Applicants
Petitioners
-VERSUS-
THE STATE OF WEST BENGAL & ORS & ORS Respondent
Opposite Party
Vakalatnama on behalf of Respondent No. ¢ & 5

Know all men these presents that by Vakalatnama, I appoint the Advocates noted
For filling memorandum appeal or petition
below or any one of them my/our lawful Advocate or Advocates

of entering uppearance

. in the above matter for appearing conducting and arguing the same for depositing or
withdrawing any money in connection therewith for moving the court in any matter
connected therewith, for preparing the paper book in the case and for putting in papers,
petitions etc. On my/our behalf for filling, taking back any documents for withdrawing suits
or appeals or petitions with permission to institute fresh suit etc. For signing and filling
petitions of compromise in connections with the said matter and for taking copies of paper
from the record and I further say any act. Done by my/our said Advocate or Advocates or by
any one of them after accepting this Vakalatnama, shall be considered as my own true and
lawful act.

And I further hereby agree and undertake to pay the said Advocate his or their fees as settled
and all others sums that may be necessary to the requision of the Court and otherwise to
~ enable the said Advocate to conduct the case properly. Failing which the said Advocate after
0tice to me/us will be at liberty to withdraw from further conducting the case.

» 'WHERE OF I sign and execute this Vakalatnama on this the  day of July 2024

Soumyajit Bhatta
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Before the Hon'ble National Green
Tribunal
Eastern Zone Bench, Kolkata
Original Application No. 102/2024/EZ

q'

In the matter of : -

Ramchandrapur Kalyan Samity and

Others.
.... Applicants

-Versus-

The State of West Bengal & Others.
.... Respondents

Counter Affidavit on behalf of the
Respondent
No. 4, Panihati Municipality

Soumyajit Bhatta.
Advocate

High Court, Calcutta,

Bar Association




